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SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS
CRLMP. 14626/2015 in S.L.P.(Crl.) No(s). 5025/2015

(Arising out of inpugned final judgnent and order dated 15/05/2015
in CRLMA No. 8396/2015 passed by the Hi gh Court O Judicature at
Al | ahabad)

OVKAR SI NGH YADAV Petitioner(s)
VERSUS

STATE OF UP AND ORS. Respondent ( s)

(For seeking clarification for depositing t he anount with

special court and office report)
Date : 18/ 09/2015 This application was called on for hearing today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
HON BLE MR JUSTI CE V. GOPALA GOWDA
For Petitioner(s) Al ok Si ngh, Adv.
Udaya Prakash, Adv.
Kai | ash Chand, Adv.
For Respondent (s) Mani nder Si ngh, ASG
P. K. Dey, Adv.
R Bal a, Adv.
T. A, Khan, Adv.
Kurmar Pari mal , Adv.
B. V. Bal aram Das, Adv.

SSS555 FES

UPON hearing the counsel the Court made the follow ng
ORDER
Hear d.
The applicant shall, pursuant to the order of this Court
dated 14th July, 2015, deposited a sumof Rs.3,00,000/- (Rupees
three lakhs) with the trial court which anpbunt shall stand
transferred to the Government for being used in the execution
of the on-goi ng NRHM scam
This application (Crl.MP. No. 14626 of 2015) is disposed
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off with that observati ons.
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